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Failur€ of Youth Policy

888. DR. (SHRIMATI) BHARATI RAY:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government are aware that the
present policy regarding youth affairs has failed
to capture the imagination of the youth of the
country:

(b) if so, the steps taken for planned to
address this issue; and

(¢) if not, whether the need for taking such
steps is felt?

THE MINISTER OF 3TATE IN THE
DEPARTMENT OF YOUTH AFFAIRS &
SPORTS) OF THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI R.
DHANUSHKODI ATHITHAN): (a) to (¢) Sir,
a need has been felt to reformulate the existing
National Youth Policy with a view to making
it more need-based and action for the same has
already been initiated.
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Autonomy to Maharashtra Colleges

890. MISS SAROJ KHAPARDE: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the UGC has granted autonomy
to selected colleges and university departments
in the State of Maharashtra;

(b) if so, the college-wise and university
department-wise details thereof; and

(c) the improvements in the standard of
education likely to be achieved by granted such
autonomy in the State?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM
SAIKIA): (a) and (b} University Grants
Commission has granted its concurrence to the
conferment of autonomous status on the
following colleges/University Departments in
Maharashtra:

(i) S.V.T. College of Home Science, Juhu,
Bombay affiliated to S.N.D.T. Women's
University.

(ii) Chhatrapati Shahu Central Institute of
Business Education and Research,
Kothapur affiliated to Shivaji University.

(iii) Department of Chemical Technology,
Bombay University.

Proposals of Government College of Arts
& Science, Aurangabad, and Home Science
Department of S.N.D.T. Women's University
for conferment of autonomous status are under
active consideration of the UGC.

(c) An autonomous college has the freedom
to:

determine and prescribe its own courses of
study and syllabi;
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prescribe rule of admission, subject, of
course, to the reservation policy of the State
Government; and

evolve methods of evaluation and to conduct
examinations.
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Grant of RCF loan to NFL

892. SHRI SATISH PRADHAN: Will
the Minister of CHEMICALS AND
FERTILIZERS be pieased to state:

(a) whether it is a fact that political pressure
was cxerted on the Board of Rashtriya
Chemicals and Fertilizers Limited to grant a
loan of Rs. 40 crores to bail out national
Fertilizers Litd., to overcome liguidity crisis.

(b) if so, the details thereof alongwith
justification for lending Rs. 40 crores when
RCF was facing resource crunch for its new
projects;

(c) the details of the financial deal and
persons involved in such a risky deal; and



